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O R D E R 

PER SUBHASH MALGURIA, J.M.: 

 This appeal has been filed by the assessee against the 

order of the ld. CIT(A), National Faceless Appeal Centre (NFAC), 

Delhi dated 23.01.2024 for the assessment year 2017-18, raising 

various grounds.  

2. None has appeared for the Assessee despite issuance of 

Notice through RPAD, which Notice has not returned unserved.  

However, finding that the matter can be decided in the absence of 

the Assessee, we have decided to dispose of the appeal after 

hearing the ld. D.R. and after perusing the material on record. 

3. The brief facts of the case are that the assessee , an 

individual, e-filed his return of income for assessment year 2017-

18 on 7.11.2017 declaring an income of Rs.1,59,40,410/-  The 

case was selected for scrutiny through computer aided scrutiny 

selection system.  The Assessing Officer, on the basis of the cash 
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found deposited in the bank accounts of the assessee during the 

demonetization period, computed the total income of the assessee 

at Rs.2,67,89,594/-, making addition of Rs.1,05,68,000/- under 

section 68 of the Act,  disallowances of Rs.93,047/- under 

section 37(1) of the Act and Rs.1,88,137/- under section 14A of 

the Act read with Rule 8D of the Rules.   

4. Aggrieved, assessee preferred appeal before the ld. 

CIT(A), who vide his impugned ex-parte order, partly allowed the 

appeal of the assessee. 

5. Being aggrieved with the order of the ld. CIT(A), NFAC, 

the assessee is now in appeal before the Tribunal.  Vide ground 

Nos. 1 & 2 of the appeal, the assessee assails the order of the ld. 

CIT(A), NFAC that the ld. CIT(A), NFAC has erred on facts and in 

law in dismissing the appeal of the assessee by passing an ex-

parte order without providing reasonable and proper opportunity 

to the assessee.  The ld. D.R., supporting the impugned order of 

the ld. CIT(A), NFAC, submitted that various opportunities were 

afforded to the assessee by the ld. CIT(A), NFAC, but the assessee 

did not appear before the ld. CIT(A), NFAC.  Therefore, he has 

rightly decided the appeal based on the material available on 

record and no interference is called for in the order of the ld. 

CIT(A), NFAC. 

6. We have heard the ld. D.R. and considered the material 

available on record.  We find that the CIT(A), NFAC, Delhi has 

dismissed the appeal without providing proper opportunity to the 

assessee.  We also find that though the ld. CIT(A) has recorded 

certain dates of hearing in his order, it is not clear from his 

order, whether notice of hearing was ever served on the assessee.    

In this view of the matter, another opportunity of hearing 
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requires to be given to the assessee to represent his case fully 

before the ld. CIT(A), NFAC. 

7. In view of the above, the matter is remitted to the file of the 

ld. CIT(A), NFAC to be decided afresh on merit, in accordance 

with law, on affording due and adequate opportunity of hearing 

to the assessee. The assessee, no doubt, shall cooperate in the 

fresh proceedings before the ld. CIT(A), NFAC. All pleas available 

under the law shall remain so available to the assessee. Ordered 

accordingly. 

8. In the result, the appeal of the assessee is allowed for 

statistical purposes.  

  Order pronounced in the open Court on 27/06/2024. 
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